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has been done as follow-up actton What-
ever follow-up actions have been taken, so
far, are half-hearted and do not come up
to meet the sitvation that has arisen. At the
time of devaluation 1n early June, the impres-
ston was given that devaluation would restore
the free market forces to a certain extent,
and governmental mterference would be
reduced to the extent possible, but the sleps
taken subsequently reveal something differ-
ent The cash subsidy scheme introducad
only a few days back, although welcomed
by the traders from the shori-term angle 1
am afraid—and 1 must say so emphatically
—1is nothing short of a second de facto
devaluaion Why did the Government not
think earlter that such measures, which
were themselves responsible for devaluation,
would not be mtroduced agamn ? A net-
work of cash subsidies and export incentive
schemes have becn and are bemng i1nuoduced
and can the Government assure us that this
will not be followed by a second dz jure
devaluation in the near future ?

THE DEPUTY CHAIRMAN You may
continue on the next day,

5 pM,

CALLING ATTENTION TO A MATTFR
OF URGENT PUBLIC IMPORTANCE

RECENT EXPULSIONS OF SOMF PERSONS OF
INDIAN ORIGIN FROM KENYA

DR B N ANTANI (Gujarat) . Madam
Deputy Chawman, I rise to call the atten-
tion of the Mimister of External Affairs to
the recent expulsions of some persons of
mndian ongmn from Kenya

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI DINESH SINGH) . On 30th July
1966, Shr1 D H. D. Shah and Shr1 O. N §
Nathwam living 1in Kisu, Western Province
were suddenly arrested and removed to
Nawrob: They were served with notice of
deportation to leave for India within 24
hours As they were Briush subjects, our
High Commussioner in Kenya objected to
therr being sent to India  Shri Shah and
Shri Nathwan: represented to the High
Commissioner that they were very old and
had mo relatives in United Kingdom They
wanted to comse to India as they had some
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relatives 1 this country. The High Com-
missioner allowed them to come to India on
compassionate grounds on the undeistand-
ing that they would not be deported to India
but would come to India on the strength of
therr valid Briush passports.

2 Agamn, on 13th August, 1966, our
High Commussioner came to know that an-
other person of Indian origin, Shri B. W. L.
Sbah had been arrested and served with
notice of expulsion indicating that he would
be sent to India by the Air-India flight leav-
ing the next day. On further enquiries 1t
was revealed that Kenya immugration autho-
rities had reserved four more seats on the
same flight, Qur High Commuissioner 1n
formed the Permanent Secretary of Kenyd
Foreign Office that expulsion or deportation
of British subjects to India was improper
He mentioned that he had come to hnow
that five persons were booked for India on
14th August, 1966 and that they would not
be allowed to enter India. He also infoim-
ed the Minister of State in the President’s
Office mm charge of Foreign Affairs. The
High Commissioner’s verbal commumca
tian to the Foreign Office was followed up
by a formal note on the mormng of i4th
August

3 Later, it appeared that out of the five
persons booked on 14th August, two per-
sons, Shr1 P P Sheth and Shr1 J N, Meghj
Bbadaressa who had acquired Kenya
nationality had been deprived of their citi-
zenship by Kenya Government allegedly for
‘ hzving shown themselves by acts and speech
to be disloyal and disaffected towards
Kenya” and were rendered stateless On thewr
pleadings and compassionate grounds, the
High Commissioner agreed to their being
sent to India The remaining three holding
British passports viz, Shrt B W. L. Shah,
Dr K Nagrath and Shrn1 V P. C. Dodia
were withheld and are believed to have
been sent to UK It 1s understood that cne
other person, Shrt V M S Chandana has
also been declared a prohibited imnugrant

4 The High Commissioner has made 1t
quite clear to Kenya Government that no
person, other than Indian citizen, can be
deported to India Persons of Indian origin
holding British passports who could ncrmall
come to India without any wisa or other
formalities should also not be sent to India
agaimnst their wishes.

5 On 15th August, 1966, the Voice of
Kenya broadcasting on these expulsions had
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objectionable references. This was reported
the next day in the newspapers Our High
Commussioner has lodged a piotest with the
Kenya Government,

6 It is most unfortunate that the official
agency of the Government of Kenya, with
which we have had close and friendly rela-
tions, should make careless and deploiavle
references. We hope that the Government
of Kenya will not permut some over-
enthusiastic persons to mar traditionally
fiiendly relations that have always existed
between our two countries.

DR. B. N. ANTANI : Madam, a distinc-
tion is being sought to be made between
persons of Indian origin and Indian citizens.
Is 1t not a fact that these families of Indian
origin have not taken British passports of
their own volition and free will but they
had to? Another point I would like to
ash the hon, Minister. Is the hon Mnister
aware of the fact that the specific reasons
for the deportations are not even disclosed
to them? In view of the fact that the
hon, Foreign Minister made a statement in
this House a few days ago that the treat-
ment of Indians in Kenya has been satisfac-
tory, in view of the development of the
present situation and the pronouncement
made by the President of Kenya very recent-
ly, does he see any reason to modify his
opinion ? The last question, Madam, that
1 would like to address the Mimster is this
Is 1t not true that our Agents in these pro-
vinces have failed to maintain continuous
and friendly contact with the Indian settled
i these provinces in order to be able to
assess the correct position with regard to
their grievances ?

THE DEPUTY CHAIRMAN : Mr.
Vajpayee.

SHRI LOKANATH MISRA (Orissa) :
Madam, T would like to submt this proce-
dure. What happens 1s, if the Minister
tukes note of all questions and ultimately
he 1s made to answer, he ignores many
questions and evades the important points in
the questions Therefore, Madam, it should
go Member by Member.

THE DEPUTY CHAIRMAN : In what
orm would the Minister like it ?

SHRI LOKANATH MISRA : It s not a
question of his liking,
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THE DEPUTY CHAIRMAN : Provided
the questions are very specific and short

SHRI LOKANATH MISRA : That is
right.

DR. B. N. ANTANI
that category

THE DEPUTY CHAIRMAN : Yes.

SHR1 DINESH SINGH : It seems that
the first part and the last part of the ques-
tion of the hon. Member arise out of a
rmusunderstanding when he refers to people
of Indian ongin as Indians. They are not
Indians, There 1s a clear distinction between
Indian citizens for whom we have responsi-
bility and obligation and people of Indian
ongin who are settled in different parts of
the world and have become citizens of the
countries where they have settled or British
subjects, and as such this difference will
always be there. We shall not be answer-
able and we have no obligation to take them
back into India if they have chosen other
citizenship as such. Regarding the position
of the people of Indian origin in those
oleas, it 1s quite clear that if they wish to
Iive 1 those countries, they wil have to
[ive 1n friendship with the other local inhabi-
tants. The more we try to make a distinc-
tion between them and the local citizens the
more problems we shall create for them. It
1s true that some of them, some five or six,
have been sent out of the country, and so
have other people been put in prison or
have been sent out. I do not think there
1> any question of an anti-Indian move be-
cause of these six deportations.

THE DEPUTY CHAIRMAN: I will
first ask those whose names are here. Mr.
Vajpayee.

oft sew fagrdt amwdr (373
gRE) : wEreAT, AR AwEw g fr §

AT T BT AET T A A A

ATRAT AT THIT § |

I hope 1 come in

ITAANT : ATIFT LTHET AL FAT
arfed, 3= gv & qudT Iy |

sft stew fagrdr aeEdYy - wErEE
A ag g o A1 g o g
qArEEr & fao £F 8 FT gwdr g 7
qg HAA THA FT FATH AN & AT
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[t == fagr arsddt]
o Afa® famiard #1 & 1 of erar 9T
¥ Ffar & Wl #7 °9g garg &
At f5 T fafewr qradid & e 39
gqare gt & waEy 4 fafew
qrdTe fa | g9 9 o 9Wig &
@ & f5 3¢ afm 71 fafesaf &
Y aTfed aga Avi ¥ q o g, AfFA
w9 g% 373 favara @ g« fao afar
T 34D 19 TN 1 ad1T AT TR
a9 aF Ivg 39 a9 % {aq JATT FLAT
afera g 5 3 afar & gt aw@ @
Amis J9 9o | afET § gare e
qrgat § & 1 wiig s amiont
3 fAT—aT i wIaT & SAT AU
yat & frgaT wfed st ? ag qarer
I H TAA qAR AL S | T
¥ I qgr o7 ®© &, nfrwm &
W AT 9T @ § T e mei
T S @ &, afwT wfran § g
T & ™o 8 oW g@™ #9 ag
FLERA § ¢ HWgIEW, HAH T9 9T T
Igfa § o 39 AT & @ M ew
freqr 3 10T 1 § a7 o ST ATRaT
g % g a1s wfRyAT 7 dae 7g FAY
qarA IS A FATaT fF I (W A
war arg, fET 99 faar em, s
Ffr g & 39 T FY FOw A
fe foaa faeg FdaEr At s & &,
gw frren faam o <@y ], 99 e ad
AT A AFEHT TAATSIA? I qT
ATAT AT 147 § e fadry Fdans
FT | g7 AT AR § % ag wee-
faQueft artary 7w & ) Afaar & o
JreAr @Azt & qar AT gt §fase
FmT SR g arEa dfasz sy
fesm |7 S ATSr T W, IWH T
HITIAT FF AT FT HIGT ITAT 747
8 AT T 9rEET ¥ 39T AT T
T & fw 7 ) sifewr ot w9 2
qg 1T A AT T AN AT Y |
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T AT I8 FTHeAT & A HTA
g @Y f5 g wrEEl 9¥
YHEAT FMAT W, I AT TES
1 /YT faar W S s 99 R
arfad grar g1 ar sawr aor & JY |
I P & Fmtem 1 FE qard
& dar gy gYar | §0% g Wi KW &
AT FHT EE FIATAT AU AT €A
T AT F7 A1 o @ ¥ 9 W
T o wra few g e swem wma
7z <@ar @5t sufaees § o de
R TqeT TR o FA7 AT AL &
fifr 7Y & 5 sy @l & fod owd
gTa A% @ ¢

ot wam ey (afedt dmrw) - Sty
qa Sfed |

ot wzw fagt arwedt S
3fsq

oft fesiwm fog . Swawmafy w2k,
ey & sga famer fadga fear o=z
F 3¢ AT wew § o 5 o 3 o
@ B WIF AT F, ATFA AT AT
% g I AT 98 FTE | 39F qI9-
AT § G Fg T AT F A | AT
I & amfcs & fa9 9@ & @™
FY gFg G @1 GFA A A GTHIC FT
T} a3 Fifaw gri f g & @
S fd g | 1 A ITRT AT §
T I F I@  aa A E T |
St regnas @t §, 91 gaT a9l @
TG o T g, F T FWZ F1F A
T IA 39 QW & T S AR AW &
W1 T @ FFST AT Q qET @ WY
AT IFEIA ST T FAT {47 | gH TET
A qT FH FE qEA SR AW WA AW
agr A amifes @ 9, dr .l &
FTAA & d07 7 gH AT g qET gy
qT@ 1% qEL AW G AT FTh WIW 7T
AN 99 917 v ag W SR 3
AT F A7 ST ) R T fRW
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A1 F& WIG FT AE 99 HRX ST
TR ¥ 927 31 §THI TS TS 1 919 g7
aug a%3 & fF guet feaar g a1
ZATR 30 § g FTT F9d §1 34 9%
A Ffar & MfFar & #9T 799 § #<
Iy FTT » fgara § s 7 ey v
freamy At ogsaafa s fa g fw
a8 AT FT HIX 8 Fg THAT g 05 AT
ST AT ST | /I ST AT I AT &7
grg Ffweae § Igwt ag aAfgFR &
% fr AitfaT 3 TFl 3 IR A 98 TO
FF | AW AMIET & IR | A
F9 1aT a1 TEL ITH 38 ATGFIL
srar 1 afew Sar fw &7 o s
a4 faagw frar f5 393 a@se
o Y WG AET AT & ITHRT gHA
g A faar @ T 9K gl |
1 |
SHRI N. SRI RAMA REDDY (Mysore):
Madam, I would like to ask the hon. Minis-
ter whether it is not a fact that, of late,
Kenya, through what is called the Voice
of Kenya, and some of the individuals had
been taking an attitude which is very un-
fortunate in respect of India. They have
also been referring to the situation in India,
saying that it is a country of over-popula-
tion, a country of poverty, a country of
hunger, etc.; disparaging to India in gene-
ral. T would like fo know whether any
action has been taken with regard to telling
Kenya that they must not undertake mea-
sures which look hostile on the very face
of it, and also I would like to know,
Madam, whether all the people of Indian
origin have settled in Kenya—most of them
must have become by now Kenya Indians,
I mean Kenya citizens. I would like to know
what is the condition of those people now.

Whether they have been subjected to any
hostile treatment, I would like to know.

Calling Attention

SHRI DINESH SINGH : I mentioned in
the body of the statement, Madam, that we
had lodged a protest with the Government
of Kenya over the broadcasts through the
Voice of Kenya. But so far as the second
question of the hon. Member is concerned,
whether the people of Indian origin have
settled in Kenya, whether there is hostility
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towards them, I do not know what exactly
is the implication. I do not think that there
is any hostility as such. It will take a little
time for them to be truly integrated, as it
will take time for those new emerging
countries themselves to settle down.

SHRI SITARAM JAIPURIA (Uttar
Piadesh) : Madam, this is not the first
time; it has happened times without number
that people of Indian origin there have been
maltreated and badly handled. May I know
from the hon. Minister as to whether he
has analysed as to what is wrong with our
foreign policy that only persons of Indian
origin should be so badly treated and that
they should be made the shuttle-cock in
many Jdifferent countries? Can he throw
more light on that ?

SHRI DINESH SINGH: It is not a
question of our foreign policy. There are
so many of them who have been allowed to
stay on, and where they did not follow
the correct policy, there the people were
thrown out.

SHRI A. D. MANI (Madhya Pradesh) :
May T ask the Minister whether his atten-
tion has been drawn to a statement made
by President Kenyatta himself at Nairobi
wherein, after defending the deportation
of six persons, he said that those who found
‘our’ way of life unsuitable must pack up,
or ‘we’ will help them to do so? Has
any protest note been handed over by our
High Commissioner protesting against this
remark of President Kenyatta? I under-
stand that the High Commissioner has been
issuing statements in Kenya giving them
publicity in the Voice of Kenya and in the
Kenyan press.

SHRI DINESH SINGH : I do not know
what portion of this statement the hon.
Member is abjecting to. I think it is a
perfectly legitimate statement to say in any
country—and we say it in India—that those
who do not identify themselves with the
country should pack up and go. Besides,
the statement, according to my information,
was made in Mombasa and not in Nairobi.

SHRI JAIRAMDAS DAULATRAM
(Nominated) : Madam Deputy Chairman,
I want to put a question to the hon. Minis-
ter. At the same time I make a request to
him not to give an answer to that question
immediately today, and that question is
whether the time has not come for Isdia to
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reconsider its policy with regard to Indians,
whether citizens of India, or citizens of cer-
tain countries, that is, where the countries
involved are the countries which have gain-
ed freedom recently, countries whose people
want to develop their countries themselves,
whether the time has not come for us to
reconsider our entire policy with regard to
Indians in those countries, and the citizens
of India who are there, or the people of
Indian origin who are there. should be there
only for the purpose of the service of those
people. Tndividual Indians, who are there
for individual interests, need no longer be
there, and we, by a phased programme
spread over 2 period of, tay, w®h, §fteen o
twenty years, withdraw all those Indians and
rehabilitate them appropriately according
to a proper plan in India’s economic struc-
ture here, and our relations with these newly
free countries of Asia and Africa, which
were developing themselves, should only
be on the basis of purely disinterested ser-
vice to their people. This is my question,
Madam. I want no reply today. I would
request the Government to consider it.

THE DEPUTY CHAIRMAN : Tt involves
a foreign policy question.

SHRI DINESH SINGH : Although the
hon. Member has been kind enough to say
that he does not want an answer here and
now, my difficulty arises. If he did not want
an answer today, then he could have sent
me a letter and I would have sent him a
reply. But he has said it in the House,
and unless I say something, only one side
of the story will go out. I quite appreciate
the spirit in which the hon. Member has
kindly expressed his sentiments, because he
is deeply concerned about our relations with
the newly independent countries, and he
feels that the presence of people of Indian
origin there is a source of friction, and I
appreciate that very much. But the point is
that we have got to accept the realities as

they exist. A large number of people of.

Indian origin have become citizens of this
country, and rightly so. and the more we
talk about them, the more we talk about
bringing them back, the more we talk about
dealing with them, the more we talk about
our responsibility in the matter and the
other things that have been said here very
bravely, it will make their stay in that
country much more difficult; it will become
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more difficult with every day passing, There
15 no question of theur staying on there for
ten years or fifteen years or twenty years.
They will be thrown out today if we take
this responsibility on ourselves. They have
got to settle down in those countries as
their citizens. Whatever we can do, we shall
naturally do to talk to the Governments, to
request them, to have a policy whereby they
are not disciiminated against, so that there
is no pressure on them and they do not
have to come back to India, because obvi-
ously, if they are pressurised, India will be
the first country they will look to to come
back, and on this ground we can certainly
talk and we can do that. But we should not

assume any legal responsibility or moral

responsibility in that connection.
AN HON. MEMBER : Why not?

SHRI DINESH SINGH : Because it will
make their integration very difficult. There
was nothing to prevent anybody from com-
ing to India if, at the time of independence
of those countries, all of them wanted to
come to India; they could have come. They
wanted to stay. Only if they let them stay,
they will stay.

SHRI 1. K. GUJRAL (Delhi) : May I
ask the hon. Minister if he is aware of the
fact that an overwhelming section of the
Asian society as it is called there has opted
out for the United Kingdom passport and
if it is a fact that two—or three—of the per-
sons who have been deported had the United
Kingdom passports, has the United Kingdom
Government lodged any protest with the
Kenyan Government against the deporta-
tion 2 Thirdly, has the Government assess-
ed this aspect that because African freedom
to a great extent was linked up with Indian
freedom, the British diplomacy is subtly
woikipg on this fact by these small tinker-
ings, by creating small irksomenesses, to
creat differences between India and Africa.
and is the Government taking adequate steps
to see that this subtle British policy both
from the United Kingdom and from the
Britisb personnel working in the Kenyan
Government does not succeed apd they do
not play the British game in this context ?

SHRI DINESH SINGH: 1 entirely
agree With the hon. Member that there has
been 2 lot of interference from outside in
complicating the issue. It is difficult for me
to give any further details. And it is also
true that a sizeable number have retained
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the British passport. Hon. Members may not
agree; they may feel that they should all
hold Indian passports. But 1if they hold
Indian passports, it would have been a
different 1ssue altogether. They were holding
British passports because it was convenient
for them to go out; they are not subject to
our ‘P’ Form and other restrictions, and
the fact that they have not taken up local
citizenship 1s an important factor aganist
them.

SHRI BHUPESH GUPTA : The point
that was raised should be answered pro-
perly. We are not going into the question
of the technicalities of passports and so on.
We do not know the passport laws in Kenya.
But we have been told that they held British
passports. These are not the matters under
consideration, Now, why should not the
Government treat this case on merits, be-
cause the Government of India is not pre-
vented from allowing them to come to this
country, and the Government of India can
issue permits for coming ? Therefore the
question of passport is absolutely irrelevant
if other things are satisfactory. New, here
it is not a question of influx of very many
people; a few individuals are involved. Why
should not the Government of India in such
a case accommodate them and allow them
to come to this country if they want—I
mean the people of Indian origin—irrespec-
tive of the kind of passport they may or may
not hold ? Besides, before independence
many of them had British passports . . . .

THE DEPUTY CHAIRMAN : You must
come to the question.

SHRI BHUPESH GUPTA : This is the
question. T am asking a question, What am
I asking all the time ?

THE DEPUTY CHAIRMAN : Please
ask.

SHRI BHUPESH GUPTA : T am asking
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1s not treating this matter on merit since it
does not involve the influx of a large num-
ber of persons, Why don’t you allow these
individuals to come when they are of Indian
ongin ? Why are you standing on the basis
of technicalities of passports, especially when
they do not know what these laws are 7
The fact that many of these people who
Were holding British passports before inde-
Pendence and are holding them afterwards
—why should that come in the way of their
Coming to the country of their origin ?

SHRI DINESH SINGH : I regret to say,
With all due respect to the hon. Member,
that he seems to have missed the whole
Paint of the statement and the subsequent
Questions that have followed. We have not
Prevented anybody from coming here. We
have said that anyone who wants to come
ta this countiy of his free will is most
Welcome. We do not want people to be
forced out and sent here. Why should they
be sent out here ? If they want to come
of their own free will, the British passport
does not require any permit or any visa;
all they have to do is to buy a ticket and
Come here.

THE DEPUTY CHAIRMAN : I think
We have had enough on this.

SHRI ATAL BIHARI VAJPAYEE: 1
Want a discussion on the statement made
by tbe hon, Minister of State. It is a seri-
Ous matter and the House must be given
an opportumty to discuss the whole thing.

(Interruptions)

THE DEPUTY CHAIRMAN: The

House stands adjourned till 11.00 A.M. to-
Moriow.

The House then adjournmed at
twenty-five minutes past five of the
clock till eleven of the clock on
Wednesday, the 24th August, 1966.



